IN THE CENTAAL DMINISTAATIVE. T THUNAL
FRINC IFAL BENCH

O.A. No.694/95
New Delhi, dated the 1Cth July, 1995

Hon'ble Shri y.v. Krlshnan Vice Chairman (4)
Hon'ble Smt.Lakshml,awamlnathaﬁ, Member (J)

Shri G..>ingh
r/o 50-A/n 5B, Jénakpurj, -
New Delhi

- ‘ Applicant
(None for the applicant ) : .

Vs

The Union of Indis, through

Member 3ecv. Plnnnln Commission
Yojéna Bhaéan New Dglh ’

. .Respondent

(None for the respondent )

ORDER (0RuL)

Hon'ble Shri N.v. Krishnan, Mice Chairman (4)

On 28-4-1995, the spplicant wasg present
in person and he was given ‘time td file an MA within

three weeks for congonctlon of delcy and the case w3s
directed to ba llSted on 24-5-1995, On 24-5- 1995 also
neither the applicant nor his counsel was present, T oday

{ also nelther the appllcant nor his counsel is present.

In the c1rcumstances oA is dismissed

for default. No costs, .
,%&¢xyémqu@Qw th’/707?T,

(Lakshmi swaminathﬁﬁa o (N.V. Krishnan )
Member (J) , - Vice Chairman (A)
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